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(c)thetimescheduieofthepiograimne?

MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATL SHEILA KAUL): (a) 
lo(c). Yes,Sir. UndertheSdiainaof reloca­
tion of jhuggi jhopari dwelleis, Dattil Admin- 
stratkm proposes to relocata 80,000 housa- 
hoMs during 1990-91 to 19%-96t>y aBolting 
'sites and sennces’ plots of 18 sq. iMs. writh'
7 sq. mis. share in open oouityard.

Environment bnprovament in jhuggi 
jhopari dusters is a continuing scheme 
under which tiasic civic amenfties, such as 
drinldng water, street lights, drains, paved 
pathways and provdded in elgibia dusters 
in aphased manner altertaking into account 
the local conditios. As this is a continuing 
process, no spedficdate to coveraDtheJJ. 
Clusters can l>e fixed.

Disposai of cases in CAT

3370. SHRIMAOANLALKHURANA: 
SHRI RAJNATH SONKAR 

S ^ T R I :

WiU the PRIME MINISTER be pleased 
to stale:

(a) whether attention of the Gk»em- 
ment has been drawn to the news-item 
captioned Xentral Administrativa Tribunal 
DBatoiy tactics by Govemmenttorpedofaster 
disposal of cases” appearing in the Indian 
express of November 4.1991;

i  so, whettwT the GowerttmeiA 
counsels seek unneoessaiy adjpummenKs 
on one ground or the other and il so. the 
steps taken to check the same;

(c) whether there is any proposal to 
. segregate those cases sKI pending with

them which can be disposed of on the basis 
of eariier rulings in other cases;

(d) if not, the reasons therefor;

(e) wlietfier more number of benches 
were to be sat up and the vacancies to be 
filed;

(f) I  so. the reasons for the delay in 
establishing the benches and filing up the 
vacancies; and

the number of csees filed in various 
benches of CATdurmg each of the last three 
years and in 1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA); (a) Yes. Sir.

(b) Pleadings are not completed within 
thetimest^latedintheRulesofthe Trtni- 
nal in some cases and SKljoumments are 
sought by counsels of both the patties. The 
Bench concerned hearing the matter grants 
extension of time to the party seeking ad­
journment in Us judicial discretnn and at 
times on condMnn of payment of cost to the 
opposle party.

(c) No. Sir.

(d) In some cases, both parties may 
agree that the matter can be disposed off on 
the t>asis of eariier rulings in other cases but 
this does not happen always. K both Patties 
do not agree on this, they wll have to be 
heard on the facts of the case before con­
cluding whether or not it is a covered case.

(e) and ^.Mditkmal taendhes ol the 
Cei«atMrmnislkfa(emTn^^
and when requirad. ft »  proposed to sel up 
four addfonal benbhes o* the Tribunal at 
vaiKMisplaoes. Necessaiy action to set up
the benches and for fiing up the vacancies 
has already been initiated.

(g) the number of cases fied in various 
Benches of CAT during each of the last three
years and in 1991 upto 31.10.91 is as un­
der—



drugsfor Indian Drugs and Pharmaceuticals 
Limited. Rishlwsh.
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Year No,ofcasesfited

1988 —  19457

1989 —  18602

1990 —  19264

1991 —  17900
(uplo 31.10.91)

Licenoes Ibr Manuf«:turing Drugs

3371. SHRI KARIA MUNOA; Wil the 
PRIME MINISTER be pleased to stste:

(a) the details of policy paramelats kept 
m view while issuing Scences to private 
companies for manufacture of pharmaceuti­
cal and drug items;

(b) the names of companies which have 
been issued icenceslor manufacturing drugs 
for Indian Drugs and Pharmaceuticals Lim­
ited. Rishicesh;

(c) whether any assessment has been 
made with legaid to the work assigned to 
these companies; and

(d) if so, the detafls thereof; and if not. 
the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHMTA MOHAN): (a) As per 
the provisions of Drug Policy, the starting 
stages tor buk drugs, and rafo parameters 
(production values and consumption val­
ues) for formulations are kept in view while 
examining the applications for Issue of In­
dustrial Lioenoes.

(b), (c) to (d). To the extent infomation is 
awaiSable, no company has been issued I - 
oences for caiying out the manufacture of

[TransbtioiH

Chnd labwir In carpM induslry

3372. SHRISURENDRAPALPATHAK: 
Wm the PRIME MINISTER be pleased to 
state:

(a)wh^herthe Govemment are aware 
that in spite of the inclusion of carpet indus- 
trym the "approved list of risky industries” a 
number of child labour are engaged therein; 
and

(b) if so, the steps proposed to be taken 
by the Govemment to prevent empkiying 
child labour from being engaged in this in­
dustry?

. THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Tlie 
employment of chiklren below 14 years is 
prohbited in the process of Carpet leaving, 
except in family woriehops. under Sednn 3 
(Part B of the Schedule) of the Chile Labour 
(ProhiHtion & Regulation) Act. 1986. How­
ever. Govemment is aware that chitdren 
continue tobeemployed inthecarpet Indus­
try. The State GovemmensAJTs being the 
appropriate authorities, conduct regular in­
spections for implementation of the Act and 
prosecutetheoffendets.Theyareaddressed 
from time to time to sltk% eitlorce ttw pro­
visions of the Labour Laws pertaining to 
Chid Labour.

The National ChiU Labour Poicy 1987 
inter alia, provides ter devetopment pro­
grammes for the benefit of child Idbour and 
special prcjeds in areas of chiM fobour 
concentration. UnderlMs aprtqect has been 
set up in Miizapur-Bhadoi area U.P. for chSd 
labour wttidrawn from the Handmade Car­
pet Industry.


